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THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): Thank you, hon. Member.

SPECIAL MENTIONS

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): Now, Special Mentions. Shri
lranna Kadadi; not present. Dr. Fauzia Khan.

Concern over challenges faced by Children of Women Prisoners

DR. FAUZIA KHAN (Maharashtra): Madam, as on December 31, 2022, 1,537 women
prisoners were living with 1,764 children in prisons. Children aged 0-6 years are
permitted to live with their mothers in prison, an environment inappropriate for their
development due to small spaces, lack of education, healthy meals and
immunisation, which negatively impacts their mental and physical growth. The
NCPCR Report reported that 62.5 per cent of prisons had creches within the jail,
contrary to Supreme Court guidelines mandating these facilities outside. Children
above six years are either cared for by relatives or placed in Government or voluntary
institutions, often encountering financial difficulties, poor nutrition and vulnerability to
illnesses. Irregular visits to imprisoned mothers also harm parent-child relationships.
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A major concern is the invisibility of prisoners’ children as a group with no department
or agency collecting data on them. While they can be covered under the Juvenile
Justice Act, 2015 as children in need of care and protection, they are not explicitly
recognised in law and policy.The Prison Statistics, India should collect detailed data
on prisoners' children, and Child Welfare Committees must ensure their proper care
and medical provision. Prisons must provide a suitable environment for children, with
amenities like clothing, healthy meals and health facilities. | request that the
Government should establish an independent department focused on crime
prevention, probation, and rehabilitation of prisoners and their children, staffed by
counselors, social workers, and Probation and Welfare Officers.

THE VICE-CHAIRPERSON (MS. KAVITA PATIDAR): The following hon. Members
associated themselves with the Special Mention made by the hon. Member, Dr.
Fauzia Khan: Dr. John Brittas (Kerala), Shri A.A. Rahim (Kerala), Shrimati Jebi
Mather Hisham (Kerala), Dr. V. Sivadasan (Kerala), Shri M. Shanmugam (Tamil
Nadu) and Shri Haris Beeran (Kerala).

Demand for connecting Shahjahanpur NH 24 to Saurikh via Jalalabad, Farrukhabad,
Chhibramau through four-lane to Agra Expressway.
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